ks - IN THE

CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

DA Np.1220/94. ' ' Ot., of Order :3-1=95,

Smt.Chebrolu Padmavathi

«es Applicant

Vs,

Uniaon of India represented by

e The Ehief Post Master General,
Abid Road, Hyderabad,

2, The Fgst Magter General,
Governerpet, Vijayawada.

3. The Senior Supdt. of Post Offices,
Prakasam District Division,
Ongole ~ 523 001,

Counsel for

Caunarl fnr

CORAM:

THE HON'BLE

X Eespondents

the Applicant : Shri N.Raghavan

tthe Reannndents : Shri N.AM.Ramana. Addl.CGS8SC._ .

SHRI A.B.GORTHI : MEMBER  (A)
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(Order passed by Hon'ble Shri A.B.Gorthi,
' : Member (R) ).

* * *
This is an application from the wife of late Sri
Chebrolu Kotaiah, praying for appointment on compassionate

grounds,

24 Sri Kotaiah, while uworking as a postman at Perala
Post Office died on 20-3-1983 while in service. The appli-
cant become entitled ror service benefits but unfortunately

her mother-in-lawu (Smt.Anasuyamma) took the issus to the

‘Civil Court by filing 0.5.No.63/84 and by obtaining an

Injunction against payment cof any of the amounts of the
servica benefits £D anybody other than the plaintiff smt, ¢
Anasuyanma, 'The suit was decided on 5-2-1988 by the
Principal District Munsiff, Chirala. It was held therein
that the applicant and her mother~in-law were both Class-I
heirs of late Sri Kotaiah and that tﬁe applicant would be
entitled to receive family pension., The Resﬁondents have
accepted the judicial verdict and have started paying the
applicart-the family pension of Rs.375/- and D.A. relief

per month. Her request for appointment on compassionate
grounds was rejected cn the ground that "the applicant

managed for 10 years and also the family is not in indigent

circumstances”.,

3. Heard learnsd counsel for both the parties. ODue
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Copy ta:=

_ 1 The Chief Post Master General, Union of India, Abids
: rpoad, Hyderabad, _

2. The Post Mastar Gensral, Governerpet, V'ijayawada,

3. The Senior Supdt of Post Offices, Prakasam District
Division, Ongola-001,

4. One copy to Sri. N.Raghavan, advocate, CAT, Hyd,
5. One'coby to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd,
6. ©One copy to Library, L"'AT, Hyd,

7. One spars copy,
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to the court case instituted by the mother-in-lauw of the
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10 yaars. She has a daughter, who is 11 ysars Dld.

»

somehou or the other, thaaaaa&*geﬂ%—has managed to survive

.

all these 10 years. It “should ‘not by itself be taken as

'pfoof that she was not in indigsnt circumstances, from the

-

4 . T
counter affidavit filed on behalf of the Respondents, it is

not at all clear as to how the Circle-Selection Committeec
came to the conclusion that the applicant was not in indi-
gent circumstances. It is clearly stated in the Original
Application, and not refuted in the counter affidauit,tha?
the applicant does not have any movable or immovable pro-
perty. She is also saddled with the responsibility of
bringing up a young daughter. Taking into consideration
the circumstances of the cese of the applicant)I am of the
considered view that her réquest for compa ssionate appoint-
ment needs to be objectively and sympathetically re-considere
by the Respondents, This shall be done by the Respondents
‘within a period of three manths from the date of receipt of

a copy of this order, WNo order as to costs.

Member (A)

Dt, 3rd January, 18995, j;i ﬂ%,l‘%

Dictated in Open Court, th ﬂ?hik § P /}}
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